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The following Act of the Gujarat Legidature, having been assented to
by the Governor onthe 1% April, 2005 is hereby published for generd
information.

S.S. PARMAR,
Secretary to the Government of Gujardt,
Legidative and Parliamentary Affairs Department.

GUJARAT ACT NO. 24 OF 2005.

(Firgt published, after having received the assent of the Governor
in the “Gujarat Government Gazette”, onthe & April, 2005).

AN ACT

to establish and incorporate a teaching and non-affiliating University for
imparting education in therelated fields of the architecture, designart,
environmenta planning and technology in the State of Gujardt, to be
known asthe Centre for Environmenta Planning and Technology
Universty, Ahmedabad and for the matters connected therewith and
incidentd thereto.

WHEREAS there exig the Centre for Environmental Planning
and Technology Trust and the Centre for Environmenta Planning and
Technology Society;

AND WHEREAS the sad Trust runs four inditutions viz.
School of Architecture, School of Planning, School of Building Science
and Technology and School of Interior Design;

AND WHEREAS the said inditutions run by the Centre for
Environmentad Planning and Technology Trust have been dfiliated to
the Hemchandracharya North Gujarat University;

AND WHEREAS in the interest of the education and the sad
inditution it is conddered necessay to edtablish and conditute a
teeching Universty in the rdaed fidds of the architecture, design,
Environmentd Planningand  Technology ;

It is hereby enacted in the Fifty- sxth Year of the Republic of
India as follows-



Short title, extent
and commencement.

Definitions.

CHAPTER |
PRELIMINARY

1. @ This Act may be cdled the Centre for Environmentd
Panning and Technology University Act, 2005.

@ It extends to the whole of the State of Gujarat.

® This section shdl come into force & once and the remaning
provisons shdl come into force on such date as the State Government
may, by ndtification in the Official Gazette, gpoint; and different dates
may be gopointed for different provisons and any reference in ay
provison to the date of commencement of this Act shdl be congtrued as
the reference to the date of coming into force of thet provison.

2. In this Act, unless the context otherwise requires:-

@ “Academic and Research Council” means the Academic and
Research Council condtituted under section 20;

b “gopointed date’ means the date on which the Act shdl come
intoforce,

(© “Board” means the Board of Management of the Universty
condtituted under section 16;

(o) “Chairman” means the Chairman of the University;

® “Dean” means the Dean of the Faculty gppointed under section
12

® “Director” means the Director of the University gppointed under
section 10;

(o) “Executive Council” means the Executive Council condituted
under section 19;

()  “Fnance and Development Committee” means Finance and
Devel opment Committee congtituted under section 21,

@) “Governing Body” means the Governing Body of the University
condituted under section 14;

) “Inditutions’ means School of Architecture, School of Planning,
School of Building Scence and Technology and School  of
Interior Design;

(k) “prescribed” means prescribed by the reguldions



XXI of 1860

Bom. 29 of 1950.

() “President” means the President appointed under section 9;

(m) “Regisra” means Regidrar of the University appointed under
section 11;

N “Regulaions’ means the regulations of the Universty made
under section 36;

(o) “CEPT Society” means the Centre for Environmenta Planning

and Technology Society, Ahmedabad, registered under the
Societies Regidration Act, 1860;

() “CEPT Trust” means the Centre for Environmental Planning
and Technology Trust, Ahmedabad regigered under the
Bombay Public Trusts Act, 1950;

(o) “Univerdgty” means the Centre for Environmenta Panning and
Technology Universty edablished and  incorporated  under
section 3.
CHAPTER I

THE UNIVERSITY

3. @ (@ There shdl be edablished and condtituted in and for
the State of Gujarat a Universty to be known as “the Centre for
Environmental Planning and Technology University, Ahmedabad.”

(o) The firg Chairman, the firs Presdent, the first Director,
the firs¢ Deans the fird Regidrar of the Universty and the firgt
Members of the Boad, the Executive Council, the Academic and
Research Council, the Finance and Devdopment Committee and 4l
other persons who may hereafter become such officers or members, o
long as they continue to hold such office or membership ae hereby
condituted a body corporae by the name of the Centre for
Environmenta Planning and Technology Universty (hereénafter in this
Act referred to as “the CEPT University”).

() The Universty shdl have perpetud successon and a common
sed, and shdl sue and be sued by the said name.

® The Universty shdl be competent to acquire and hold property,
both movable and immovable, to lease, sdl or othewise trandfer any
movable or immovable property which may vest in or be acquired it for
the purposes of the Universty, to rase loans on the securities of its
assets and to contract and do dl other things necessary for the purposes
of thisAct :

Provided that the power to raise any such loan shdl be exercised
after obtaining previous permission of the State Government.

Establishment and
incor poration of
University.



Objectsof
University.

@ The headquarters of the Universty shdl be a Ahmedabad,

Gujarat .

4, The objects of the Universty, in gened, shdl be to conduct
educaiond, traning, digance and continuing educaion  programmes at
diploma and degree levds and a pos-graduae levels induding doctord
levd and carry on research and consultancy in the aress of deveoped
and naturd environment for the human society and relaed disciplines
including arts, science and culture and in particular, shall be,-

0]

(i)

(iii)

(iv)

(v)

(vi)

(vii)

(i)

to edddlish a Centre of Excdlence in its aess of
rdevance and atract the best tdents a naiond and
internationd levd;

to undertake educationd, reseerch and development
activities and to become a Resource Centre in the service
of the society and the professon by devdoping daa
bases and refaence in desgn, planning, technology,
savices and management and develop curricula, syllabi
and dl rdaed fadlities for the conduct of the same, and
for its recognition and goprovd from Naiond and
International  Accreditetion Boards or Agencies for the
purposes of employment or further education;

to edablish dose linkage with professon and industry
a the naiond and internationd levd and to meke
teeching, training, and research a the Universty relevant
to the needs of the society;

to impat the gudents holigic vdue based education
and concans about societd issues in its aeas of
rdevance and equip them to ded successfully with a
vaiety of chdlenges and opportunities;

to devdop physcd fadlities and sarvices in tems of
buildings, equipments, materids and support sysems for
effective teaching of courses and programmes, and for
conduct of research and dl other rdated activities;

to rase financd resources by contributions, donations,
grants or loans from Government agencies, indudtries and
private individuds for the effective functioning of the
educationd, research, publicaions and rdaed functions
of the University;

to edablish campuses to pursue the objects of the
University within or without the country;

to conduct digance education through various media
including eectronic media and virtud class- rooms,



(ix) to underteke publication ectivities to document and
disseminae course maerid, research findings and other
related matters pertaining to the developed and naurd
environment;

) to deveop colldborative programmes with the like-
minded inditutions within and without the country
having smilar interests in the fidds of research, course
devdopment, sharing of feculties, exchange of faculties
and students and such other fidds.

5. @ No person shdl be excluded from any office of the
Universty or from membership of anty of its authorities or from
admisson to ay degree, diploma or other academic diginction o
course of study on the ground of sex, race, creed, caste, class, place of
birth, rdigious belief, profession or politica or other opinion.

() It shdl not be lawful for the Universty to impose on any person
any tesd whasoever rdating to sex, rece, creed, caste, class, place of
birth, rdigious bdief or professon or politicadl or other opinion in order
to entitte him to be admitted as a teacher or a sudent or to hold any
office or pog in the Universty or to qudify for any degree, diploma or
other academic didinction or to enjoy or exercise ay privileges of the
Univergty or any benefaction thereof.

6. (1) Subject to the provisons of this Act, the Universty shdl
exercise the following powers and peform the following duties, namey

0] to adminiger and manage the Universty and such
campuses, within or without the country for research, education,
training and indruction as are necessary for the furtherance of
the objects of the Universty;

(i) to conduct and to prescribe course and curricula and
provide for flexibility in the education sysem and ddivery
methodologiesincluding dectronic and disance learning;

(iii) to confer degrees, diplomas or grant cetificates and
other academic digtinctions or titles on persons as the Univerdty
may determing, and to withdraw or cancd any such degree,
diploma, cetificate or other academic didinction or title in the
manner prescribed by the regulations,

(iv) to confer honorary degrees or other didinctions in the
manner prescribed by the regulaions,

University open to
all irrespective of
Sex,

religion, class, creed
or opinion.

Powersand
functions
of University.



v)

(vi)

(vii)

(vii)

(i)

)

(xi)

(xii)

(xiii)

(xiv)

to edablish specidised study centres or other units for
research and indruction as ae, in the opinion of the Universty,

necessary for the furtherance of its objects;

to collaborate or asociae with, advise and to develop
and mantan linkages with educationd or other inditutions in
any pat of the world having objects whally or partidly smilar to
those of the Universty, through exchange of teachers and
scholars and generdly in such manner as may be conducive to
their common objects;

to fix, demand and receive or recover fees and such
other charges in accordance with guiddines issued by the State
Government, the Universty Grants Commisson and the All
India Council for Technicad Education;

to prescribe qudifications for the admisson to the
courses offered by the Universty and admit the students as per
the guiddines issued by the State Government in this regard for
the courses offered by the Universty, in such manner as may be
prescribed by the regulations,

to create  academic, technicd, administrative,
minigterid and other posts and to make appointments thereto;

to supervise and control the resdence and regulae the
discipline amongst the dudents of the Universty and to meke
arangements for promoting their hedth, generd wefare and
culturd ectivities,

to gopoint persons as professors, associate professors,
assgant professors, readers, lecturers or otherwise as teachers
and researchers of the Universty;

to regulae and enface discipline amongst the
employess of the Universty and to provide for such disciplinary
measures as may be prescribed by the regulations;

to recgve funds from indudry, ndiond and
internationd organisations and from any other source as (gifts,
donations, benefactions, bequests and by transfers of movable
and immovable propeties under the intimation of the State
Government;

to purchase or to take on lease or accept as gifts or
othewise any land or building or works which may be necessary
or convenient for the purposes of the Universty on such terms



(xv)

(xvi)

(xvii)

(xvii)

(Xix)

@

and conditions as it may think fit and proper, and to condruct or
dter and maintain any such building or works,

to sdl, exchange. leese or otherwise dispose of movable or
immovable property of the Universty, on such terms as it may
think fit and proper without prgudice to the interests and
activities of the Univergty:

Provided tha the Univerdty shdl not sdl, exchange,
leese or otherwise digpose of movable or immovable property
granted by the State Government without prior gpprovd of the
Sate Government or without compliance of the terms and
conditions on which the State Government has given gpprova;

to rase and borrow money on bond, mortgages, promissory
notes or other obligations or securities founded or based upon dl
or any of the propeties and assats of the Universty or without
any securities upon such terms and conditions as it may think fit
and to pay out of the funds of the Universty dl expenses
incidentd to the raisng of money, and to repay and redeem
money borrowed :

Provided that the such power shdl be exercised after
obtaining previous goprova of the State Government and as per
the directions if any, of the Centrd Government in this regard;

to inves the funds of the Universty in or upon such securities
and trangpose any investment from time to time in such manner
asmay be prescribed by the regulations;

to deegae dl or any of its powers to the Presdent or the
Director or any committee or sub-committee condituted by any
authority of the University or to any one or more members of the
Board of the Universty or to any officer of the University; and

to do dl such othe acts and things as the Universty may
consder necessary, conducive or incidentd to the atanment or
enlargement of dl or any of the objects of the Universty.

The Universty dhdl function as a non-filiing Universty

established under this Act.

CHAPTER Il
OFFICERS OF UNIVERSTY

10



7. Thefollowing shdl be the officers of the University, namdy:- Officers of

University.

(@ the Chairman,

(b) the President,

(c) the Director,

(d) the Deans,

(e the Regidrar, and

(f) such other officers in the service of the Universty, as may be
declared by the regulaions, to be the officers of the University.

Chairmanof 8. (1) The Chairman of the Board of Trustees of the CEPT Trust
University.  shdl be the Chairman of the University.

@ The Charman dhdl, by virtue of his office, be the head of the
Universty and shdl, when present, preside over a the meetings of the
Board and a any convocation of the Univerdty and in his absence, the
President shdl preside at such meetings of the Board and convoceation.

® The Charman shdl have, subject to the provisons of this Adt,
power to cause an ingpection or review, to be made by such person or
persons a he may direct, of the Universty, its buildings libraries,
equipments and systems and processes and of any inditution or center or
campuses mantaned by the Universty and dso of the examindions
teaching, research and other work conducted or done by the Universty
and cause an inquiry to be made in the like manner in respect of any
meatter connected with the adminigtration and finance of the University.

@ The Charman shdl exercise such other powers and perform such
other duties as may be assgned to him by this Act or under the
regulations.

President. 9- @ The Presdent shdl be a person of eminence having
diginguished himsdf in the aress of desgn, planning, environment and
technology. He shdl be a pason of vison and subscribe to the
objectives and philosophy of the Universty and shdl be interested in
academics.

() The President shdl be appointed by the Charman :

Provided that until the fird Presdent is gppointed by the
Chairman, thefirg Director shdl be the Presdent of the University.

® The Presdent shadl hold office for a term of five years and shdl

be digible for re-gppointment to that office for a further term of five
years.

11



@ The Charmen shdl gppoint a Committee condgting of three
members, out of whom -

0] one shdl be the Member of the Ahmedabad
Education Society;

(i) one shdl be the expert from academics in the fied
of environmental planning and technology ; and

(iii) one shdl be the expet from the professon or
indugry in the fidd of ewironmet and
technology;

who dhdl prepare a pand of three suitable persons suitably ranked for
the office of the Presdent. The Chairman shdl sdect one person from
the pand and agpoint him as the Presdent of the Universty. The
Charman shdl have the authority to ask the pand for additiond names,
if it does not find any one from the pand of names submitted as suitable
for the office of the Presdent.

) The President shal be the Chairman of -

() the Executive Council,
(in) the Finance and Development Committee.

() The Preddent shdl presde over the convocation of the
Univergty in the absence of the Chairman.

@) The President shdl gppoint the Deans of various Feculties of the
University in consultation with the Director.

() The Presdent shadl cary out such other functions as may be
assgned to him by the Chairman or the Board.

10. (0 The Director shdl be appointed by the Board from
amongs the Deans by rotation.

@ The term of office of the Director shdl be for a period of five
years.

® The Director of the CEPT Trust shall be the first Director of the
Universty.

@) The emoluments and other terms and conditions of service of the
Director shdl be such as may be prescribed by the regulations :

Provided tha the Charman dhdl determine the terms and
conditions of service of the Director until it is prescribed by the
reguldions.

Director.



Registrar and
his powersand
duties.

Deans.

) The Director shdl, -

0
(i1)
(iii)
(iv)
v)

11. Q)

exercise generd supervison of the management and
control the affairs of the University;

ensure implementation of the decisons of the
authorities of the Universty;

be the Charman of the Academic and Research
Coundil;

be regponsble for impating o indructions and
maintenance of disciplinein the University; and

exercise such other powers and peform such other
duties as may be assgned to him under this Act or the
regulations or as may be ddegated to him by the Board or
the President, as the case may be.

The Regigrar shdl be gppointed by the Presdent, in such

manner and on such terms and conditions as may be prescribed by the
regulations, and shdl be the whole time officer of the Universty.

@ The Regidrar shdl exercise the following powers and perform
the following duties, namely -

@

(i)

(iii)

(iv)

(v)
(vi)

12. ()

he shdl be responshble for the custody of records,
common sed, the funds of the Univerdty and such other
property of the University;

he shdl place before the Board and other authorities dl
such information as may be necessary for transaction of
their busness,

he shdl be regponshle to the Govening Body, the
Board, the Presdent and the Director for the proper
discharge of hisfunctions,

he shdl, subject to the superintendence of the Director,
be responsble for the adminigration and services of the
Universty and make dl other arrangements necessary for
conducting the examinations and be responshble for the
execution of dl processes connected therewith;

he shdl dtest and execute dl the documents on behalf
of the University; and

he shdl exercise such other powers and perform such
other duties as may be assgned to him under this Act, the
regulations or as may be deegaed to him by the Board or
the Director.

The Deans dhdl be gppointed by the Presdent in

conaultation with the Director, from amongst the Faculties of the

Universty.

13



2 The teem of office of the Dean shdl be for a period of three
years.

3 The Deans shdl assg the Director in managing the academic
and other affars of the Univerdty and shdl exercise such powers and
discharge such duties as may be prescribed by the regulaions or as may
be entrusted by the Director.

CHAPTER IV
AUTHORITIESOF UNIVERSITY

13. The folowing shdl be the authorities of the Universty, namdy

(@ the Governing Body,

(b) the Board,

(c) the Executive Council,

(d) the Academic and Research Council,

(e the Finance and Development Committee, and

(f) such other authority, as may be declared by the regulations, to be
the authority of the University.

14. )] The Governing Body shdl condst of those members who
are from time to time the trustees of the CEPT Trust.
2 The Chairman dhdl be the Charman of the Governing
Body.
® The Regigrar shdl be the non-member Secretary of the
Governing Body.

15. (1) Subject to the provisons of this Act, the Governing Body
ghdl be respongble for framing the broad policy in rdaion to maiters of
the Universty.

@ The Governing Body shdl have the power to obtain information
from the Board of Management the annua accounts, audited report and
theannua report of the Universty.

® Where the Governing Body desres any informeion or
explandion or any other thing in relaion to the affairs of the Universty,
it sdl be lawful for it to require information, explanaion or any other
thing from the concerned authority of the Universty and may give
directionsto authorities of the University asit thinksfit.

14
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Powersand
functions of
Board of
Management.

16. (1 The Board of Management of the Universty shal consst
of the following members, namely:-

0] the Chairman of the Governing Body;
(i) the President;
(iii) the Director;

(iv) one expert academician to be nominated by the
Chairman in consultation with the President;

(V) one representative  of the professon or
industries to be nominated by the Charman in
consultation with the President;

(vi) one eminent persondity from the fidds of ar,
literature, humanity and science to be nominated
by the Charman in consultation with the
President;

(vii) one Dean of the Universty by rotation to be
nominated by the Presdent in consultation with
the Director;

(viii) one peson to be nominated by the Universty
Grants Commission;

(ix) one person to be nominaed by the All India
Council for Technica Education (AICTE);

(x) the Secretary to Government, Higher and
Technicd Education, Government of Gujarat;

(xi) the Secretary to  Government,  Urban
Devedopment and Urban Housing Department,
Government of Gujarat;

(xii) the Director o Technicd Education, Gujara
State.

() The Charman of the Governing Body shdl be the Chairman of
the Board.

® The Regigtrar shdl be the non-Member Secretary of the Board.

17. @ Subject to the providons of this Act, the Board shdl be
respongble for the generd superintendence, direction and control of the
affars of the Universty and shdl exercise the powers of the Universty,
and may deegate such power to the Executive Council and the President
for more efficient management of the University.

@ The Board shdl have powers to review the acts of the Executive
Council, Academic and Resach Council and the Fnance and
Deveopment Committee and other authorities.

® Without prgudice to the provisons of sub-sections (1) and (2),
the Board shdl have the following powers, namdy:-

15



@ to take decisons on quesion of
policy reaing to the adminisration and working of the

Universty;

(i) to inditute courses of sudy a the
Universty;

(iii) to make regulations;

(iv) to conditute Executive Council
and Academic and Research Council,

V) to oconditute Fnance and
Deve opment Committee;

(vi) to condder and goprove the
annua report and the annua accounts of the University;

(vii) to invet moneys and funds of

the Univesty axd téke decidsons on  the
recommendations of the Fnance and Deveopment

Committes;

(viii) to create or abolish pods of
teachers, officers and other employees of the University;

(ix) to appoint such committees as it

considers necessary for the exercise of its powers and the
performance of its duties under this Act;

(x) to agopoint membears of the
Committees subject to the regulations made under this
Act;

(xi) to delegate any of its powers to

the Executive Council, Presdent, Director, Deans,
Regigrar, or any other officer or authority of the
University or to acommittee gppointed by it; and

(xii) to exercise such other powers
and peform such other duties as may be conferred or
imposed upon it by this Act or under the reguldions for
achieving the objects of the Univeraty.

18. (1 The term of office of the nominated member of the Board
shdl be for aperiod of three years.

() An ex-officio member shdl continue s0 long as he holds the
office by virtue of which heis such member.

3 When a person becomes a member of the Board by virtue of his
office he shdl cease to be such member, if he ceasesto hold that office.

4 When a person is nominated as a member of the Board, he shal
cease to be such member if his nominaion as such is withdrawvn by the
nominating body or person, as the case may be.

5) A member of the Board shdl cease to be amember, if he, -

16
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Constitution of
Executive
Council, its
powersand duties.

@ tenders his resignation and such resignation is accepted,
or
(b) becomes of unsound mind and stands so declared by a
competent court; or
(c) becomes undischarged insolvent; or
@ has been convicted of an offence involving mord
turpitude.
©) A member of the Boad may, by writing addressed to the
Chairman, resign his office and such resignation shadl teke effect on the
dae it is accepted by the Charman.

@) Any vecancy in the Board shdl be filled in by nomination of a
person by the rdevant authority and the person so nominated shdl hold
office for so long as the member in whose place he is nominated would
have hdld office had the vacancy not occurred.

(S The member shdl be digible for re-nomination for a further term
of three years.

19. () The Executive Council shdl conds of the following
members, namely -

@ the Presdent of the Universty who shdl
be the Chairman of the Executive Council;

(i) the Director;

(iii) the Deans.

@ The Regigrar shdl be a non-member Secretary of the Executive
Coundil.

® Subject to the providons of this Act and the regulaions, the
Executive Council shdl have the following powers and perform the
following duties, namdly -

® to adminiger and manage the Universty
induding vaious centre, campus and cdl of the
Universty;

(i) to findise and implement academic cdendar to
indude examination schedules holidays, vacaions and
such other matters,

(iii) to regulate expenditure, management of finance
including grants and such other maiters;

(iv) to creste and maintan infragtructure facilities
and amenities of the Universty;

) to awad fdlowships, scholaships prizes
medals and such other awards;

17



Constitution of
Academicand
Resear ch
Council, its
powersand
duties.

(vi) to ensure distipline and méeke provisons for
welfare of dudents, officers and employees, overdl
security Measures, student activities, campus
development, campus maintenance and dlied matters;

(vii) to plan, encourage and monitor execution of
resserch projects, consultancy ectivities, conduct of
seminars, training programmes and workshops,

(viii) any other powers delegated by the Board.

@ The term of the office of the members of the Executive Council
shdl be for aperiod of three years.

20. (O The Academic and Research Council of the Universty
shdl conss of the following members, namely -

0] the Director of the Universty, who shdl be the
Chairman;

(i) the Deans,

(iii) the Heads of Depatments of dl post-graduate
programmes,

(iv) one expet academician from each discipline of
the University to be nominated by the Board,;

v) one expat professond from each discipline to
be nominated by the Executive Council.

@ The Regidrar shdl be the non-member Secretary of the Council.

® The term of office of the nominated members shdl be for a
period of three years.

@ The Academic and Research Council of the Universty shdl have
the following powers and perform the following duties, namely -

® to devdop perspective plan for academic
development of the University;
(i) to develop academic and research policies of the

Univeesty and to execss contro and have
Uperintendence over the mantenance and improvement
of sandards of ingtructions, education and evauetion;

(iii) to approve new progranmes and to gpprove
changes or modifications in existing programmes,

(iv) to receive reports of the Boards of Studies and
maeke suitable recommendetions in academic matters of
programmes,

v) to recommend to the Boards of Studies, the

Deans and the persons in charge of various academic
programmes to make suitable changes in the programmes
including methods of assessment;

18



(vi) to initiate or gpprove research programmes
including collaborative research;

(vii) to initite or gpprove collaboraion with other
educationd inditutions;

(viii) to encowrage ad devdop jont  inter-
disciplinary programmes,

(ix) to exercise such other powers and perfam such
other duties as may be confered upon it by the
regulations.

21. () The Finance and Devedopment Committee shdl consst
of the following members, namdy -

0] the Presidert shdl be the Chairman of the Committee;

(i) the Director;

(iii) the Deans,

(iv) one member of the Boad to be nominated by the
Chairman in consultation with the President;

v) one expat to be nominaed by the Charman in
consultation with the President;

@ The Regigrar shdl be the nonrmember Secretary of the
Committee.

® The term of office of the nominated members shdl be for a
period of three years.

@ The Finance and Development Committee shal exercise the
following powers and perform the following duti es, namdly-

0] to examine the anmnuad accounts and annud
budget edimates of the Universty and advise the
Board thereon;

(i) to review the finandd podtion of the
University from time to time;

(iii) to make recommendaion to the Boad on
financid policy matters of the Univergty;

(iv) to meke recommendaions to the Boad on
proposds involving rasng of funds, receipts and
expenditure;

(V) to lay-down guiddines for invesment of surplus
funds,

(vi) to make recommendations to the Boad on Al

proposals  invaving  expenditure for which no
provison has been made in the budget or for
which expenditure in excess of the amount
provided in the budget has been incurred;
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(vii) to examine dl proposds reating to revison of
pay-scdes, up-gradation of the scde and those
items which are not included in the budget, before
they are placed before the Board;

(viii) to exercise such other powers and perform such
other duties as may be conferred or imposed upon
it by the regulations

(iX) to condder and gpprove plans of development
of the Universty;

CHAPTER V
FINANCE

22. () The Universty shdl ettablish a fund to be cdled the
University Fund.

@ The fdllowing shdl form part of, or be pad into, the Universty
Fund -

0] al moneys received from the CEPT Trust;

(i) income of the Universty from dl sources
including income from fees and charges,

(iii) al contributions or grants received from the
State Government, the Centrd Government, the
All India Council for Technicd Educaion,
Universty Grants Commisson or any other
agency,

(iv) loans, gifts, donetions, endowments,
benefactions, bequests or trandfers;

V) adl moneys receved by the Universty from the
collaboreting indusry in tems of the provisons
of the Memorandum of Undersanding between
the Universty and the industry for establishment
of sponsored chairs, fdlowships and
infragtructure facilities of the Universty; and

(vi) dl moneys recaved by the Universty in any
other manner or from any other source;

(vii) any sum borrowed from the banks with the
permission of the State Government.

® All funds of the Universty shdl be deposted in such banks or
invested in such manner as the Board may decide on recommendation of
the Finance and Devel opment Committee.

@ The funds of the Universty shdl be goplied towards the
expensss of the Universty induding expenses incurred in the exercise
of its powers and discharge of its functions in such manner, as may be
prescribed by the regulations.
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23. The CEPT Trugt shdl place funds a the digposd of the Permanent
University to be cdled the Permanent Endowment Fund of a sum of Endowment
rupees one crore or a sum required for mesting the full operationd Fund

expenditure of the Universty for three years, in long term interest
bearing securities issued or guaranteed by the Centrd Government or
the State Government.

CHAPTER VI
ACCOUNTS, AUDIT AND ANNUAL REPORT

24. (D) The Universty shdl maintan proper accounts and other
relevant records, and prepare an anua Statement of accounts, including
the income and expenditure of account and the baance shedt, in such
form and in such manner as may be prescribed by the regulations.

() The accounts of the Univergty shdl be audited every year and in
any case within sx months from the date of closng of the financid year
by the auditor who shdl be a Chartered Accountant as defined in the
Chartered Accountant Act, 1949 or a firm of Chartered Accountants
gopointed by the Board.

® The accounts of the Univerdty certified by the auditor or the
firm so gppointed or any other person authorised in this behdf together
with the audit report thereon shdl be placed before the Board and the
Board may issue such indructions to such authority of the Univerdty in
respect thereof as it deems fit and the authority shdl comply with such
ingructions

@ The Universty shdl adopt a proper sysem of internd checks
and balances and control in respect of finance, accounts and audit as
may be prescribed by the regulations.

) The accounts of the Universty shdl be audited by an internd
auditor who shdl be appointed by the Board to ensure concurrent audit
of dl books of accounts, and such periodic internd audit reports shdl be
placed before the Board for its congderation.

©) The accounts relaing to grant-inrad indtituting together with the
audit report shdl be placed before the Board and shdl dso be submitted
to the State Government.

@) The State Government may conduct the test audit or full audit of

the accounts of the Universty by the auditors appointed by the State
Government, when it requires so to do.
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25. (1) The Universty shdl prepare each year the annud report
for the financid year contaning such paticulars as the Board may
specify and shdl be submitted to the Board on or before such dae as
may be prescribed by the regulaions. The Board shdl consder such
report and may pass resolutions thereon and the Executive Council shdl
take such action in accordance with the resolution. The action taken by
the Executive Council and if no action is taken, the reasons for taking no
action shdl be communicated to the Board & its meeting.

@ The copy of the annud report dongwith the resolution of the
Board thereon shdl be submitted to the State Government.

CHAPTER VII
SUPPLEMENTARY PROVISIONS

26. (1 No member of the teaching, other academic and non
teeching &aff of the Universty shdl be dismissed or removed or
reduced in rank except after an inquiry in which he has been informed of
the charges agang him and given a reasonable opportunity of beng
heard in respect of those charges.

) An apped from an order of dismissd, removad or reduction
under sub-section (1) or of termination shdl lie to the Presdent within
ninety days from the date of the communication of such order and the
decison of the President in such apped shdl befind.

27. The Univadsty shdl fumnish to the Sate Government, the
Universty Grants Commisson and other dautory authorities such
reports, returns, satements and other information as may be required by
them from time to time.

28. (1) The State Government shal have power to issue directions to
the Universty, from time to time, as may be required for compliance of
the provisons of this Act and the regulations.

2 Without prgudice to the provisons of sub-section (1), the State
Government may issue directions, when it requires, in regad to the
following matters, namely -

® fees and charges,
(i) raising of funds and borrowing money;
(iii) cregtion of posts and appointments;

(iv) revison of pay-scales and up-gradation of scales.
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29. No at or proceeding of the Boad or any authority of the
Universty or any committee condituted under this Act or by the
regulaions shdl be invaidated merdy by reason of, -

0] any vacancy in its membership or any defect in the
congtitution thereof, or

(i)  any irregularities in its procedure not affecting merits of the
case.

30. No it or other legd proceedings shdl be indituted againgt or
no damages or compensation shdl be damed from, the Universty, the
Director, the authorities or officers of the University or any other person
in respect of anything which is done in good fath or purporting to be
done in pursuance of this Act or regulations made thereunder.

31. Every officer, teacher and other employees of the University
ghdl be deemed to be a public sarvant within the meaning of section 21
of the Indian Pend Code.

Explanation.- For the purposes of this section, any person, who is
gopointed by the Universty for a specified period or for a specified
work of the Univerdty or, who receives any remuneraion by way of
compensatory dlowance or fee for any work done from the University
Fund, shdl be deemed to an officer or employee of the Universty while
he is peafoming and in rdaion to dl mdtes rdaable to the
peformance of the duties and functions connected with such
gppointment of work.

32. Notwithganding anything contained in section 41 of the
Hemchandracharya North Gujarat Universty Act, 1986, the rights
conferred on the inditution to the Hemchandracharya North Gujarat
University as a College are hereby withdrawn as if it were an order of
the State Government under the said section 41.

33. Any student of such inditutions who immediately before the date
of commencement of this Act dudying or was digible for any
examination of the Hemchandracharya North Gujarat University shal be
transferred to the Universty and permitted to complete his course in
preparation of such examingion and the Universty shdl provide for
such period and in such manner as may be prescribed by the regulations
for the indructions, teaching, training and examinaions of such sudents
in accordance with the courses of study of the Hemchandracharya North
Gujarat Universty.
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34. If any difficdty aisng in giving the effect to the provisons of
this Act, the State Government may, by order published in the Official
Gazette, make such provisons not incondgent with the provisons of
this Act as may gppear to be necessary for removing the difficulty :

Provided that no such order shdl be made after the expiry of the
period of three years from the commencement of this Act.

35.  Save as othewise provided in this Act, when any vacancy occurs
in the office of a member (other than an ex-officio member) of any
authority or other body of the University before the expiry of the term of
office of such member, the vacancy dhdl be filled up, a soon
conveniently as may be, by nomination, gppointment or, as the case may
be, cooption of a member who shal hold office s0 long only as the
member in whose place he has been nominated, gppointed or co-opted,
would have hdd it, if the vacancy hed not occurred.

CHAPTER VIII
REGULATIONS OF UNIVERSITY

36. (3 Subject to the provisons of this Adt, the Board shdl have
power to make regulations condstent with the provisons of this Act to
provide for the adminidration and management of the affairs of the
Universty.

@ In paticular and without prgudice to the genedity of the
foregoing powers, such regulations may provide for dl or any of the
following matters, namely -

0] the powes and functions to be execised and
discharged by the Charman of the Board and the
President;

(i)  the conditution, powers and duties of the authorities,
bodies and other committees of the Universty established
under this Act, the qudifications and disqudifications for
membership of such adthoritiess bodies and other
committees, term of office of the membership thereof and
other matters connected therewith;

(iii)  the degrees diplomas, certificates and other academic
diginctions and titles which may be conferred or granted
by the Universty and withdrawva or cancdlation of any
such degrees, diplomas, cetificates and other academic
digtinctions and titles and the requirements thereof;

(iv) the academic  progranmes,  collaboration  with
universties and collaborative programmes,  sting  up
centres and campuses within and without the country,
digance education, research, consultancy, traning and
continuing education;
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(v) the creation of posts of Professors, Associate Professors, Assigtant
Professors, Readers, Lecturers, Researchers or equivdent academic
desgnations or pods, officers and employees of the Universty, and the
gopointment of persons to such podgts induding the qudifications requisite
therefore;

(vi)  the fees and other charges which may be pad to the Universty for the

coursss, training, facilities and services provided by it;

the preparation of budget estimates and maintenance of accounts;

the teems and conditions of gopointments, sdaries and dlowances,
contractud  services, rules of discipline and other conditions of the service
of the Presdent, the Director and other officers, teachers and employees of
the University;

(iX)  the powers and duties of the Presdent, the Director and other officers,
teachers and employees of the Universty;

(x) the maiters rdding to discipline of dudents hogds and hdls of
residence including control thereof;

(xi)  conditution of penson and provident fund;

(xii)  dl other matters which is to be or may be prescribed by this Act and the
regulaions

(vii)
(viii)

()] All regulaions made under this section shdl be lad for not less than thirty days
before the State Legidature as soon as possble after they are made and shdl be subject to
the rextisson by the State Legidature or to such modification as the State Legidature
may make during the sesson in which they ae 0 lad or the sesson immediady
following.

@ Any rexission or modification so made by the Stae Legidaure shdl be
published in Official Gazette, and shdl thereupon take effect.

CHAPTER I X
TRANSITORY PROVISIONS

37.  Notwithstanding anything contained in section 9, a person who holds the post of
Director of the Centre for Environmenta Planning and Technology Trust immediately
before the gppointed date shdl be the first President.

38.  Notwithgtanding anything contained in section 10, the firgd Director shdl be
gppointed by the President.

39.  Notwithstanding anything contained in this Act-

() the Govening Councl of the Centre for Environmentd Panning and
Technology Trug functioning immediady before the dae of the
commencement of this Act, shdl be deemed to be the fird Boad of
Management of the Univerdty and shdl function as Board until such Boad is
condituted under this Act;



(i)  the Executive Council of the Centre for Environmenta Planning and
Technology Trugt functioning immediaidy before the gppointed date, shdl be
deemed to be the fird Executive Council of the Universty and shdl function
as Executive Counail until such Coundil is condtituted under this Act;

(iii)  the Academic and Research Council of the Centre for Environmental Planning
and Technology Trugt functioning immediately before the gppointed deate
shdl be deemed to be the fird Academic and Research Council of the
Universty and shdl function as Academic and Research Council until such
Council is condtituted under this Act;

(iv)  the Fnance and Devdopment Committee of the Centre for Environmentd
Panning and Technology Trugt functioning immediatdly before the gppointed
date, shal be deemed to be the firs Finance and Development Committee of
the Universty and shdl function as Finance and Development Committee
until such Committee is condtituted under this Act;

(v) the Deputy Regisrar of the Centre for Environmentd Panning and
Technology Trug functioning immediady before the dae of the
commencement of this Act, shdl be deemed to be the fird Regidrar of the
Universty and shdl function as the Regidrar of the Universty until the
Registrar is gppointed under this Act;

(vi) the exiding regulaions of the Centre for Environmentd Pamning and
Technology Trugt shdl, in 0 far as they are not inconsgent with the
provisons of this Act, shdl apply till regulations are made under this Act.

40. (1) All officers and employess employed in the exising CEPT Trust Transitory
immediately before the gppointed day shall, subject to the provisons of this Provisionsfor
Act, be desmed to be the officers and employees of the Universty and shall ~O"icersand
exerdise such power and perform such duties as are conferred upon it by or  CMPIOYeSs
under thisAct.

() They dhdl receve sdaries and dlowances and be subject to the same conditions
of sarvice to which they were entitted or subject to immediady before the
commencement of this Act until any other provisons are made in accordance with this
Act:

Provided tha the conditions of service goplicable immediady before the
gopointed day to any officer or employee shdl not be varied to his disadvatage except
with the previous approva of the State Government.

()] The teachers, officers and employees of the Universty referred to in sub-section
(1) who ae covered under the pendons and provident fund scheme of the State



Government shdl be deemed to be continued to be governed by the sad scheme of the
State Government.
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